Government of Jammu and Kashmir
Department of Law, Justice and Parliamentary Affairs
Civil Seeretariat
Srinagar/Jammu
Fkdrhedkw
Subject-Litigation Refarms and effective manitoring of Litigston in Unsion territory of
Jammuy and Kashnir-Appointment of Officer 18 charge(OIC) Litigation.

GOVERNMENT ORDER NO:- 2923 —JK (LD ) of 2022
DATEL:- 3 - s - 2022

Sanction is hereby accorded w the appoimment of Shri Reyaz Ali Bha
Assistant Legal Remembraricer, Department of Law, Justice and Parliamentary
Affairs g5 Officer n charge Litigation{OIC) in case titled Nadia Vis State and
Ors bearing SWP No 26612018 including contermnpt petition, if any, pending
hefore the Hen'ble High Count of 18K and Ledakh/Central Administrative
Tribunal.

The terms and conditions of appointment of the OIC shall be governed by
the provisions of Government Order No 1H73-IK(LD) of 2021 dated 24.03.2021.

By order of Goveroment of Jammuy and Kashwiv,

Sd/-
{Achal Sethi)
Seoretary W Government

No:-LAW-OIC/153/2022 Dated:-  25.05.2002
Copy to thes-

Lewrned Advorne General, JRK.
Principsl Sciretary to Honble Liestonant Gosernor, Raj Bhawan
Wit Seordirv( 3K ). Minisiry of Homig Affaire. Government of nd,
Beplsirar Generat, High Court of J&K word Ladakle
Principal Secretary o Hon ble Chiof Justice, High Court of JEK and Ladak,
Pirector Litigation . Srinagar’ Jammu.
Law Officer congerned
Cifcer In Charge Litigation(0HC)
Private Secretary 10 Chief Secrotary for information of Chaef Sevrtary.
. Privaie Scoostary to Secretary Law.
. Inchargs Website.
Cioverneent Order fle.
Cancerned fike.
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{Khirshoad Abmad Bhat)
Additional Secretary to Government



